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Central Administrative Tribunal, Princinal BRench

original Application No.1683 of 1998
Mew Delhil, this the 21st day of  January, 2000

Hon ble Mr. R. K.Ahooja, Member{a)
Hor ble Mr.Kuldip Singh,Member (J)

Smt, Usha JTain,
Typa 11 61, North West, :
Moti Bagh, New Delhi-21 -~ Amplicant

3
¢
Y

2y Agvoecate - Shri Jasbir Malik)
v AdvOCa 2

Versys

Urider Secretary,’

Ministry of Homs Affairs,

- Respondents

(Ry Advooate — Shri $.M Arit)

QR D E R(ORAL)

By Hon ble Mr.R.K,Ahooja, Member{A)
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The annlicant WA s annointed By s

Stenogranher
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1971, She was nromoted &

A

¢

Stenographar  Grade C° in Novamber, 1881, 2y an order

dated 12,172,946, she wWwas apnoint

ted as a2 Privete

k]:’

Secretary on an ad-hoo hasis, -The latier ot
appointment  shows that the promotion of the applicant

wis on  ad-hoo basis for a period of four wonths  or

FORR e

till  renqular officers hecams available, whichever 1=z

PR B4 — - g 2 o .. - AR .
rarlier,.  The grievance of tne bw an

arder  dated 24.8,98, she has heen ordered to b=

reverted from  the post of P&, tor her <substantive

post of Steno Grade "¢

Z; The case of the applicant is that she has




as a Private Secretary in the Cabinet

Sacretariat vice one Shril Surai Bhan who had  been

anpointaed  P.S, on  the bhasis of senlorlity auots,

ue to transter
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acancy which arose
Vacancy 2

At Shri Suraj Bhan was not an examination vacancy and,

Lion NG

therefore, she was not to he repnlaced by &n

n  candlidate n the additionsl affidavit

W U s

heen alleged tnat

while the anpnlicant has been reverted by Lha impugned

\M/ order, some of her duniors like Sh.o M.D. Tahiliani,

Sh, 0. 8. Garg and one Mrs.Rita Sethil havae bhgsen allownd

to continue Lo officiats

3. The resnondents have denied the gaforesalid

that the reversions are heing

ast come first go”. They also

; deny  that anvone Junlor to the applicant has bheen
retained as P.S, They polint out in their additional

S’ affidavit that Shri Tahilianl, Shri Garg and Smt.Riis

4. We  have heard both the lesrned oounsel, W

find  that thers 1s a common cadre in respect of

entral Secretariat  Service of  Stenographers in

rasnect of Ministry of Home Affairs, Both the Cabinet

are narticivants
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croste

Cahinet

examinatio
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anppnlica

cannot

her

tment
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aocdiitional
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@ fresh vacancy in the seniority auotea in  the

It is the

contanded by

’,_r .
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ant
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Cadre of Ministry of Home Affairs,

Y

has heen annexed at Annpexure A7 Lo

"""" hesn

on b, 17 while Shri Tahilisnl wss appointed on

fingd that the aftore

that while Shri

M. D, Tahiliani al no, 15,

(N Thaerefore, =sven

rasis of this seniority list, the annlicant

iani

)

-

ot
i

are  junior

The re nidents have also made 1t olear in

affidavit that Shri  Taliani

senlority list  while

the

hasis of

The

1ist. refore, there 1s no basis in

that the

as ad-hoo P,

‘S;




fdinesh/f
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have reverted her from her position.

7 In the result, we Fipd no merit in the clalm

f  the applicant and the 0A 1s accordingly

(Kuldip Singh)
Membher (J)




